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Dismissed and Suspended Employees

299 Shri Rajendra Singh: Will the 
Minister of Railways be pleased to 
state:

(a) the number of employees dis­
missed and suspended during 1958-81 
so far and those who are at prsaaat 
under suspension for more than three 
months (Class-wise);

(b) what are the rules under which 
suspension of Class III and IV could 
be made legally; and

(c) whether there is any time limit 
in regard to the suspension period 
or not?

The Deputy Minister of  Railway* 
(Shri Shahnawax Khan): (a) Infor­
mation is being collected and will be 
laid on the Table of the Sabha.

(b)  1711 (i) The appointing autho­
rity or any higher authority or any 
other authority  empowered in  this 
behalf, may place a railway servant 
under suspension where—

(a) an inquiry into his conduct 
is contemplated, or is pend­
ing, or

(b) a complaint against him of 
any criminal offence is unde* 
investigation or trial

(11)  A railway seivait who is de> 
tamed in custody, whether on a cri­
minal  charge or otherwise,  for a 
period longer than forty-eight hours




